IN THE HIGH COURT OF JUD

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERX%AD BENCH
AT HYDERAMAD /
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ONE THOUSAND NINE HWNDRED AND EIGHTY SEVEN

¢ PRESENT 3

HND
THE HON'BLE MR.D,SURYA RAO: MEMRER.

. ¢
ORIGINAL APPLICATION No, &) & ‘? (1%,

THE HON'BLE MR.B.N.JAYA SIMHA: VICE~-CHAIRMAN ////
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- Application under Section 19 of the Admlnlstrative
Tribunals Act, 168S, p}aylng that in the circumstances stateﬂ//
therein the Tribunal will be pleased to CLL&JLQJ&R—
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Q\G.A. REGD. NO. 508 of 198732

(ORDERS OF THE TRIBUNAL DATED 26th MARCH, 1987.)

’ Numbar- the Case and A DM T T .

Heard the Counsel for Applicant, Mr.K.S.R.
Anjéneyulu, and Counsel for Respondents, Mr, Para-

meswara Rao on behalf of Mr. Jagsnnacdharao,CGSE.

The applicants claim that they were sslec-
ted as RTP? candidates for the first half-year
Recruitment of 1982 in Ananthapurem Postal Division
and directsd to undertake theoreticsl training from
1 18-4-83, as par Supdu.of Post Offices,fnantapur Memn,

No.Bl/PTC/I1I dated 4-4-1983. In that order, they
were shown as RTP candidates rscruited for the first
half year Recruitment of 1582, However, by an frder
dated Bl/Rectt/Genl, dzted 31-7-1985, the Supdt. of
Post 0ffices, fAnantapur showed the applicants nos.
1l and 2 heresin in the approved list for the second

half-ysar recruitment of 1982 and stated that they
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have to wait absorption according the revissed positions

assigned te them, In respect of Applicant no.3, no

-

order relating to seniority has been issued so far.

Cn receipt of the order dated 31-7-1385, all the

three applicants submitted a representation dated

27-12-1985 to the Director of Postel Services, A,P.
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ha@@%vot so far been disposed of according to the

applicant. Thereafter om‘l2—l~1987, Ei:;;}ﬁ thaze

contd, .2




~ pecge two -

: A pene Az
applicants have submitted.representations to the

Postmaster-General, Andhra BPradesh, Hyderabad seeking

fixation of seniority of RTP candidates in Anantapur

Postal Division properly. According to the applicant,
i ondYyEg . .

these representationS/fave not been disposed aof,

The applicants apprehend that if their representa-

their

tions are not properly disposed of and/seniority

revised according to their claims, they will have

to suffer in ths matter of regular absorpticn as

Postal Assistants, the vacancies of which are likely

to be filled up soon, according to the applicant.

They have, therafore, approached this Tribunal for

fixation of their seniority.

We find that the represeﬁtaticns to the
Posimaster-General wers made on 12-1-1987 and these
Q;representations are yet to be ﬁisposed of. Ua,
therdfors, direct that these representations should
be disposed of by the Postmaster-Gensral within
Pour weaks Prcm‘tha date of receint of this order,
The claims of the applicants sHall be kapt in vieu

- in case any sction is being taken for absorption of
RTP candidates as Postal Assistants in the mean time,
With this directicn, ths application is disposed of.
#7) Mo erder a; to costs,

(dictated in Open Court)
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(AN, JAYAS IMHA) {(D.SURYA RAD)
Vice-Chairman Mlember
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